
M|a New Oeatnl fa it WBa Co*, IM , 
Calcutta

871. Shri Madfcn Ltasye: Will the 
Minister o f Commerce be pleased to 
state:

(a) whether it is a fact that M|> 
New Central Jute Mills Co. Ltd., 
Calcutta have been given big loans by 
the Central Government and the UP. 
Government during the period from 
1956 to 31st March, 1967;

(b) if so, the total amount of theae 
loans;

(c) whether it is also a fact that 
the financial condition of this com
pany is not satisfactory and that this 
company has not published its ba
lance sheets for some years; and

(d) if so, the action taken by Gov
ernment to realise these loans and 
protect the interests of the share
holders?

The Deputy Minister in tbe Minis
try of Commerce (Shii Shall Qoreahi):
(a) and (b). No loan has been given 
to this company by the Central Gov
ernment. The Central Government ia 
not concerned with any loan that the 
U P. State Government might have 
given.

(c) and (d). No information Is 
available regarding the financial con
dition of the company. It has, how
ever, been reported that the com
pany has not filed its balance sheets 
for the accounting years commencing 
from 1st April, 1964. An investiga
tion has also been ordered by the 
Company Law Board into the affairs 
of the company under sub-clauses (1) 
and 0 0  of sub-section (b) o f Section 
237 of the Companies Act, 1968.

1* 37 fcrs.
CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORT
ANCE.

Bouc softly or  sa en a e iR  so B n u ’k
cemjcwt M crom r a t  Cb x t t o m a ih

Mr. Speaker: Now, we shall take np 
the caUing-attention-notice. Shri 
Chintamani PaxdgrehL
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Shri S. Xaada (Balaaore): On a
point o f order.

Mr. Speaker: Hie caUmg-attentioo- 
notice is bring taken up. How can 
there be any point of order now?

Shri S. Kundu: Before you take it 
up, I want to raise this point of order. 
I had tabled a very Important call- 
ing-attention-notice relating to the 
art silk industry___

Mr. Speaker: Order, order.

Shri S. Kundu: Let me be heard.

Mr. Speaker: Unless a calling-
attention-notice is permitted, it can
not be raised here. I would not even 
allow it to be raised here.. . .

Shri S. Kundu: About 20,000 wor
kers are affected.. . .

Mr. Speaker: About a hundred
calling-attention-notices are with me. 
Everyone of them cannot be allowed 
here___

Shri S. Kundu: It ia an abuse of tbe
Judicial discretion.

Sihrl H on Barua (Mangaldal): It to 
a very important question.. . .

Mr. Speaker: Whatever it may be, 
a calling-attention-notice which has 
not been permitted cannot be raised 
in this House. If I allow the hon. 
Member then I shall have to allow 
several others to raise it in the same 
manner.

Shri Hem Barua: We want to sub
mit that you may reconsider the 
decision___

Mr. Speaker: Not on the floor of the 
House. Yesterday, I did not allow 
the hon. Members from the Congress 
side. I did not even allow them to 
mention it lure. Then, they wm> 
and discussed with me inside my 
Chamber.
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Shri ft. Kmdn: About K l  28 croret 
worth of foreign exchange is Involv
ed, we are losing it; about 20,000 
workers are facing unemployment.

Mr. Speaker: Order, order. Shri 
Gbintamani Panigrahi.

Shift ChlnKamanl Panigrahi (Bhu
baneswar): I call the attention of the 
Minister of Irrigation and Power to 
the following matter of urgent public 
Importance and I request that he may 
make a statement thereon:

"The reported agreement of 
Government, during President’s 
rule in Rajasthan for bulk supply 
of electricity for Birla’s cement 
factory at Chittorgarh at a con
cessional rate entailing a loss of 
about Rs. 30 lakhs to Govern
ment per annum.” .
The Minister of Irrigation #«d 

Fower (Dr. K. L>. Kao): I lay a state
ment giving the required information 
on the Table of the House. [Placed 
in Library. See No. LT-307/67],

Shri Chlntamani Panigrabl: He
must read it out.

Mr. .Speaker: It is a statement run
ning to four pages.

Shri A. B. Vajpayee (Balrampur): 
He may give a summary.

Dr. K. L. Rao: j  shall give a
suimmary.

Mr. Speaker: The hon. Minister
could have placed the statement 
earlier on the Table of the House so 
that hon. Members could have read 
tt.

Dr. K. It. Rao: It was placed on the 
Table much earlier.

I shall give a brief summary of the 
statement. In Rajasthan, we have the 
largest amount of shortage of power 
in this country now. Particularly In 
the Kota region due to the fact that 
there is no water in the Chambal 
river, there has been a very great cut-
down in the power supply there. 
Practically in that region where the 
load it of the order of 8 lakh units

per day, we are hardly producing on* 
lakh units per day.

Therefore, a large number of in
dustries in the Kota region have not 
been working. One of these factories 
is the Birla factory which has been 
mentioned in this. It has been com
pletely stopped; the cement factory 
which has befen producing about 600 
tonnes per day, has been cut down 
from the 15th March.

Apart from this, we have been 
thinking how best to overcome the 
shortage of power in Rajasthan be
cause this is a very difficult spot un
connected with neighbouring State* 
and its own production is not there. 
Of course, I am very glad to state 
that by the end of this year and in 
the course of the Fourth Plan, it will 
be a surplus state and there will be 
a large amount of power generated. 
But at the moment, we are suffering 
extremely. Therefore, it is that we 
thought of various methods to rectify 
this shortage. One o f the methods was 
connecting it with Delhi, connecting 
it with the neighbouring State o f 
Punjab and so on. A  number of 
schemes have been sanctioned. They 
are all under construction. That 
will take some time.

Meanwhile there is one gas turbine 
which we have got at Kota which runs 
on high speed diesel oil where the cost 
of generation is considerably higher, 
something of the order of 53 P. be
cause the excise duty levied by Gov
ernment is very high. At that cost of 
53 P. nobody can use the power. 
Therefore it is that the Government of 
India have reduced the excise duty 
by 55 per cent on this high 
speed diesel oil in order to
bring down the cost of the power 
generation. We must remember that 
the cost of generation of power 
is generally of the order of 3—5 P. 
whereas by the gas turbine process it 
is of the order of 53 P. Therefore, the 
cost is very heavy. Hence a certain 
•mount of exemption has been allowed 
on excise duty for four months only 
because by the end of July we expect 
the rain* to come and the O f " * 11
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river will be filled and there will be 
no necessity to use this costly method 
o f  power generation.

rt has also to be noted that this 
kind of exemption from excise duty 
is given for diesel oil which we use 
on the generation of power, ordinary 
<llesel oil. It has been completely ex
empted from excise duty; here we 
have done It only 55 per cent. I must 
thank the Finance Minister for accept
ing this.

Now, on account of this, the rate 
comes down to 37 P. excluding interest 
and depreciation in any case to be 
incurred. Some of the industries, 
Birias, J. K. Synthetics and others 
have come forward to bear the entire 
expenditure of taking up the power at 
35 P, which is expected to meet the 
entire cost of generation, whereas at 
the moment they are paying only 7 P. 
But they are prepared to pay 35 P. for 
th»<w four months in order to get this 
power.

An bon. Member: Birlas.
Dr. K. L. Rao: Birlas, J.K. Synthe

tics and other industries.
Shri Hem Barna: You are specially 

kind to Birlas.
Dr. K. L. Rao: We are only kind to 

the Indian nation, because we want to 
see that industry keeps on running; 
otherwise we will lose very heavily. 
For example, if there is no supply 
of power, the loss in production we 
will suffer will be of the order of 
Bs. 2 crores. Power is very essential 
for production—that is obvious.

It U not that any particular cances- 
■sion has been given to any industry. 
As regards the question of loss on 
•account of the exemption, we will lose 
about Rs. 10 lakhs for four months. 
But it has to be remembered that the 
excise duty that 'we levy on the ce
ment products produced by using this 
power when the station which is 
closed is reopened and when the ce
ment fartary ig reopened will alone 
be Rs. 15 lakhs.

Shri S- M, Banerjee (Kanpur): In 
UP also you did the same thing in the 
case of the Aluminium Corporation of 
Birlas.

*r° m  wMjwi : (*wtar) :
VWfOT SfTT VT JfWT
I . . .

Mr. Speaker: What is it about?

wi" rm  «M;wi : *  fa*r
MW % *T3t ^
fa wr *  fasreft iftr ftrwrf

f  ? fW rg 
w t ir tfYSNs ift arvrn* f  ?

wmw gfjifrM tni*
*mx f*rfaRix ^ 1

TT ° TPT WtfjrUT :

Df. K. L~ Rao: On account of the
remission that we have given, we lose 
about Rs. 10 lakhs for four months, but 
the amount of excise duty that we 
levy on the cement produced is itself 
Rs. 15 lakhs, besides sales tax from 
this and so on. That is one factor 
alone. If we take other factors intt 
consideration, we are getting profits 
in this and not losing. Therefore 
there is nothing wrong in the step that 
we have taken to ensure that we get 
as much power as possible. Actually, 
if it is possible, we would have produ
ced far more power from this source.

Some hon. Members rose—

Mr. Speaker: All of you will please 
sit down. On a call attention nor
mally only those who have called the 
attention of the Minister are permitted 
to Put one question. Now I have got 
some chits here from friends that they 
would like to put questions. (Interrup
tions) You can change the rules, I am 
not preventing anybody, but the call
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[Mr. Speaker] 
attention notice has been given ITt 
only one friend. It is an important 
question I know, and many o4 you 
have your own doubts and you would 
like to put questions, but you can re
sort to some other method to elicit 
information. But on this call atten
tion the system has been that only 
those who call the attention of the 
Minister are called. Therefore, there 
is no use shouting now. Please adopt 
some other method for eliciting this 
information.

Shri S. M. Banerjee: We can ask
for information.

Mr. Speaker: Mr. Banerjee always 
rises on a point at order or point of 
information, it is both. I know you 
have a point of order or something, 
but I will not allow the Minister to 
answer. I would request only Mr. 
Panigrahi, the person who has called 
attention, to put the question.

Shri Chintamani P H ip iU : Before
that, I may submit that this is a mat
ter of grave concern to this House, all 
the members are interested in this. 
Therefore, please allow three or four 
other s upplementar ies of other*.

Mr. Speaker: What are you talking? 
You need not assist others. If you 
want to put a question, you put. You 
need not speak for the House. It for 
is others to take care o f themselves.

Shri Chintamani Panigrahi: I would 
like to know ....

Mr. Speaker: I am not sure whether 
you want to know ait^thing at all.

Shri Chintamani Panigrahi: . . .
when this concession was granted to 
the Birlas, and whether, because there 
is shortage of electricity in Rajasthan, 
til* demands o f other factories who 
wanted this electricity were not met 
and preference was given to Birlas. 
As the Minister has tried his best, be* 
cause of his guilty conscience, to ex
plain in detail these things, I would 
like to know whether the ban. Mini*-

ter would at least place before the 
House the agreement with Birlas so 
that we can know the information in 
detail and discuss H in the House, ty 
cause the tiger has been caught in its 
own den now.

'Dr. K. L,. Rao: I would like to say 
that there is no agreement with 
Birlas. We have nothing to do with 
Birlas in this matter. There is no 
concession at all. I am sorry that in 
spite of my explanation and the whole 
statement he has raised the question 
of concession or agreement. All that 
we have done here is to waive the 
excise duty on the high speed diesel 
oil that is used. The amount of power 
that is produced can be taken by any
body if he pays 35 paise, there is no 
restriction on that. In fact, if other 
industrialists also come forward to 
pay 35 paise, we are prepared to give 
the power to everybody.

l& tth n .

RE: QUESTION OF PRIVXLBGK

•ft WW t (fo tft  W X) : 
v t w  ^ «h* t % fsraiw
*i\VM TT 3TOTPT
mtt̂ ctt jf i umpt *mj*r fc fi> if 
fosSr 6 *rta*r •ft fw r

hit fc ih r  
fcwft t  #  ¥Pm*r 25 lanr urcfr 
fiTCRTK fc, ft  % iranWT

*fNi sift* »ftft fc, fixVR 
ft iftr 4K*K ^

If t IQ[ |

URhnr jut, at j*?t ^  W w
wi% siw ( w  7 % w r  ipt

3HT *rf—  
j w iiO «mr w i  <R i


